
THE

COUNCIL OF STATE DEBATES

V olu m e I, 1940

(16th February to 10th April, 1940)

SEVENTH SESSION
OF THE

FOURTH COUNCIL OF STATE, 1940

I

Published b y  the Manager or Publications, Delhi
PlUNTED BY THB MANAGER, GOVERNMENT OF INDIA PRESS, N lW  DELHI

1040

Thursday, 14th March, 1940



CONTENTS.

P4Q9*
Friday, 16th February, 1910—

Members Sworn 1
Questions and A n s w e r s .................................................................... 1— *
Statements, etc., laid on the t a b l e ....................................... .' 4—7
Governor Generali Assent to Bills . . . . . . . 7— 8
Bills passed by the Legislative Assembly laid on the table . . . 8
Messages from His Excellency the Governor General . . . . 8—9
Committee on Petitions . . . . . . . . . 9
Presentation of the Railway Budget for 1940-41 . . . . . Or-* I f

Thvnday, 22nd February, 1940-
Short Notioe Question and Answer . . . . . . . 19—20
Motion for Adjournment re Unsatisfactory arrangements for admission of

candidates to the Indian Audit and Accounts and Combined Services
Examination—Disallowed . . . . . . . . 20—23

Death of Sir Nasarvanji Choksy . . . . . . . . 24—20*
Registration (Emergency Powers) Bill—Considered and passed . . 26
Foreigners Bill—Considered and passed . . . . . . 26—̂ 27
Royal Indian Navy (Extension of Service) Bill—Considered and passed . 27—28
Offences on Ships and Aircraft Bill—Considered and passed . . . 28— 29'

Friday, 22rd February, 1940—
Questions and Anawera . . . . . . . . 31—33'
Genera] Discussion of the Railway Budget for 1940-41 . . . 33— 77

Monday, 26th February, 1940—
Quostions and Answers . . . . . . . . . 79—84
Bills passed by the Legislative Assembly laid on the table . . . 85
Ruling re Right of reply in a Motion for Adjournment . . . . 86— 90>
Parsi Marriage and Divoroe (Amendment) Bill—Motion to refer to Seleet

Committee, adopted . . . . . . . . . 90—91.
Standing Committee on Pilgrimage to the Hejas . . . . . 91

Thursday, 29th February, 1940—
Parsi Marriage and Divorce (Amendment) Bill—Presentation of Report of

Select Committee . . . . . . . . . 93
Statements, etc., laid on the table . . . . . . . 93
Presentation of the General Budget for 1940-41 . . . . . 93— 104
Statement of Business . . . . . . . . . 104

* Monday, 4th March, 1940— J
Questions and Answers . . . . . . . . . 105— 126
Bills passed by the Legislative Assembly laid on the table . . 126-
Standing Committee on Pilgrimage to the Hejas . . . . 126
Resolution re Price control policy—-Withdra\?m . . . . .  126— 138
Parsi ^ferriage and Divorce (Amendment) Bill—Considered and passed . 139—140 #



ii

PAOBS.
Tuesday, 5th March, 1940—

Questions and Answers . . . . . . . . . 141— 142
Standing Committee for Roads, 1040*41 . . . . . . 142
Standing Committee on Pilgrimage to the H e ja s ......................................  143
Trade Marks Bill—Considered and passed . . . / r' . . 143—145
Indian Coinage (Amendment) Bill—Considered and passed . . . 145—*146
Factories (Amendment) Bill—Considered and passed, as amended . . 146—140
Reserve Bank of India (Closing of Annual Accounts) Bill—Considered and .

p c « s s e d ...............................................................................................  140— 160
Indian Emigration (Amendment) Bill—Considered and passed . . 150
Reserve Bank of India (Amendment) Bill—Considered and passed . . 150— 151
Arbitration Bill—Considered and passed . . . . .  151— 153

Wednesday, 0th March, 1940-
Questions and Answers . . . . . . . . 155— 150
Statements, etc., laid on the t a b l e ......................................................... 169
General Discussion of the General Budget for 1040*41 . . . . 150—220

Monday, 11th March, 1940-
Questions and Answers . . . . . . . . . 221—226
Bill passed by the Legislative Assembly laid on the table . . . 226
Standing Committee for Roads, 1040-41 . . . . . . 226
Resolution re Making India self-sufficient in respect of defence—Negatived 226—247 
Resolution re Senior Government Inspectors of Railways—Adopted • 247—248

Thursday, 14th Mareh, 1940-
Condemnation of the outrage committed at the East India Association

meeting resulting in the death of Sir Michael O'Dwyer and the
wounding of Lord Zetland, Lord Lamington and Sir Louis Dane . 249—251

Questions and Answers . . . . . . . . .  251—255
Resolution re Contracts for supplies of food, etc., on Railways—Withdrawn 255—270
Resolution re Raising of India to the status of a Self-governing Dominion—

W it h d r a w n ......................................................................................  270—272
Statement of Business . . . . . . . . . 272—273

Monday, 18th March, 1940-
Questions and Answers . . . . . . . . 275—277
Resolution re Birth oontrol—Adopted . . . . . 277—296
Delhi Masajid Bill—Introduced . . . . . . . 295—296

Thursday, 21st March, 1940—
Member Sworn . . . . . . . . . 297
Statements, etc., laid on the table . . . . . . 297—300
Bill passed by the Legislative Assembly laid on the table . . 300
Standing Committee for the Department of Communications . . 300
Standing Committee for the Department of Commerce . . . 301
Central Advisory Council for Railways . . . . . 301

‘ Standing Committee for the Labour Department . . . . . 301
Standing Committee on Emigration . . . . . . . 301
Coal Mines Safety (Stowing) Amendment Bill—Considered and pAssed . 302
Inoome-tax Law Amendment Bill—Considered and passed . . . 302—303
Reserve Banl$ of India (Second Amendment) Bill—Considered and passed 3̂03—304

' Statement of Business 304



iii

Paobb.

Tuesday, 26th March, 1940— « : /
Questions and Answers . . .  . . . . • ' . . 306
Statements, etc., laid on the table . . • • • • • 305
Standing Committee for the Department of Communications . . . 306
Standing Committee for the Department of Commerce . . . . 306
Standing Advisory Council for R a i lw a y s ................................................  306
Standing Committee for the Labour Department......................................  307
Standing Committee on Emigration . . ...............................................  307
Exoess Profits Tax Bill—Motion to oonsider—not concluded . . . 307—341

Wednesday. 27th March, 1040-
Question and Answer . . . . . . . . .  343
Exo6ss Profits Tax Bill—Considered and passed, as amended . . 344—361

Saturday. 80th March, 1940-
Bill passed by the Legislative Assembly laid on the table . . . 363
Farewell speeches in connection with the retirement of Kunwar Sir

Jagdish Prasad. . . . . . . . . .  363—373

Tnesday, 2nd April, 1940—
Members Sworn . . . . . . . . . .  376
Questions and Answers . . . . . . . . .  376—381
Bill passed by the Legislative Assemblylaid on the table . . . 381
Indian Finance Bill—Motion to consider—not cor*cluded . . . 381—418

Wednesday, 3rd April, 1940-
Member Sworn . . . . . . . . . .  419
Statements, etc., laid on the table . . . . . . .  419—421
Bills passed by the Legislative Assembly laid on the table . . . 421
Message from the Legislative Assembly . . . . . .  421
Indian Finance Bill—Considered and passed . . . . .  421—463
Statement of Business . . . . . . . . . .  463

Friday, 6th April, 1940—
Bills passed by the Legislative Assembly laid on the table . . . 466
Messages from the Legislative Assembly . . . . . .  466
Standing Committee for the Department of Commerce . . . .  466
Cential Advisory Council for Railways . . . . . .  466 & 498
National Seivioe (European British Subjeots) Bill—Considered and passed 466—497
Statement of Business . . . . . . . . .  498

Monday, 8th April, 1940-
Questions and Answers ...........................................................................  499—616
Bills passed by the Legislative Assembly laid on the table . . . 616—616
Defence of India (Amendment) Bill—Considered and passed . . . 616—622
Agricultural Produce Cess Bill—Considered and passed . . . .  622—640*
Insurance (Amendment) Bill-—Considered and passed . . . .  640—646
Indian Tariff (Amendment) Bill—Considered and passed . . . 646—647
Indian Tariff (Second Amendment) Bfll—Considered and passed . . 647—648
Statement of B u s i n e s s ...................................................................... . . 648__ 649

#



§ Packs.
Wednesday, 10th April, 1940—

Questions and Answers . . • . • . . . . 561—550
Statements, etc.* laid on the t a b l e ........................................................... .......  . 550—557
Congratulations to the Honourable Sir Girja Shankar Bajpei . . . 557
Drugs Bill—Considered and passed . . . . . . .  557—505
Indian Mines (Amendment) Bill—Considered atnd passed . . . 505—500
Petroleum (Amendment) Bill—Considered and passed . . . .  500
Motor Vehioles (Amendment) BiU—Considered and passed . . . 500—507



COUNCIL OF STATE.
Thursday, 14th March, 1940.

' The Counoil met in the Council Chamber of the Council House at Eleven 
o f  the Clock, the Honourable the President in the Chair.

CONDEMNATION OF THE OUTRAGE COMMITTED AT THE EAST
INDIA ASSOCIATION MEETING RESULTING IN THE DEATH
OP SIR MICHAEL O’DWYER, AND THE WOUNDING OF
LORD ZETLAND, LORD LAMINGTON AND SIR LOUIS DANE.

T he H onoubable R a i Bahadub  L ala RAM SARAN DAS (Punjab Non- 
Mahammadan) : Sir, before we begin the business today, I ask your permission
to give expression to our feelings of strong condemnation at the dastardly 
outrage which was made upon the life of Lord Zetland, Lord Lamington, Sir 
Louis Dane and Sir Michael O’Dwyer. Sir, it was a dastardly crime and I 
wish -that our congratulations be conveyed to the Secretary of State on his 
providential escape, and also that our expressions of sympathy and condolence 
be conveyed to Lady O’Dwyer and our feelings of sympathy to the other in­
jured dignatories.

T he H onoubable Mb . HOSSAIN IMAM (Bihar and Orissa : Muham­
madan) : Mr. President, it is no exaggeration to say that we were staggered
to see the news in today’s papers of the dastardly attack made on innocent 
persons in a most cowardly manner. The whole of India will, no doubt, express 
its profound sorrow and great regret on this action of the misguided man who 
did it. It is most unfortunate, Sir, that at a time when important develop­
ments are taking place, and sympathy between the Britishers and Indians was 
most required, an outrage of this nature should have happened. I associate 
myself with the sentiments expressed by the Leader of the Opposition.

The H onoubable  Sib  DAVID DEVADOSS (Nominated Non-Official) : 
Sir, we cannot too strongly condemn the insensate action of a misguided man in 
committing this outrage. Sir, without any reason or any provocation he mur­
dered an old man and injured three other persons. I do not want to say more 
than this. I was reminded, when I saw the news this morning, of the dastard­
ly murder that was committed about the end of June, 1909, of Sir Curzon 
Wylie. I am afraid that this act will put the hand of the dock back by 25 
years at least. I ask you, Sir, to convey our sympathies to the family of the 
late Sir Michael O’Dwyer and our congratulations to Lord Lamington, Sir 
Louis Dane and Lord Zetland, our Secretary of State, for the providential es­
cape they have had.

T he H onoubable  L t .-Col . Sm HISSAMUDDIN BAHADUR (Nomina- 
nated Non-Official) : I associate myself, Sir, with all that the previous speak* 
ers have said. ,

T h e  H o n o u b a b le  Mb. R. H . PARKER (Bomba? Chamber of Commerce): 
I  would like to associate m yself with everything that has been said except with 
one remark of Jjjr David Devadoss. I  do not think that a single, misguided
.  ’  ( 249 ) - '
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[Mr. R. H. Parker.]
act, wicked and cruel though it may be, should upset the political aspeot of the 
nation’s position.

T he H onourable Pan dit  HIRDAY NATH KUNZRU (United Provin­
ces Northern : Non-Muhammadan) : Mr. President, I am sure there is no  
one in India who will not view with detestation and abhorrence the outrage- 
that has taken us all by surprise. I  can conceive of no circumstances in which 
so dastardly an outrage could be justified. I entirely agree with the previous 
speaker that this outrage can have no effect on the future political development 
of this country. But I cannot help feeling that this senseless act will render the 
position of the Indian students in England extremely difficult. I hope, how­
ever, that British public opinion will not visit the sins of one oriminal on th e 
innocent members of our community in England who have associated themselves 
with Englishmen in offering their services for checking Nazi aggression.

T he H onourable Mr. B. N. BIYANI (Berar : General) : Sir, I associate 
myself and the Congress Party with the sentiments expressed in this House .'j

T he H onourable K unw ar  Sir  JAGDISH PRASAD (Leader of the 
House) : Sir, it is only right that the Counoil of State should take the earliest 
opportunity to show its abhorrence and indignation at the dastardly crime that 
was committed last evening in London. I am certain, Sir, that the sentiments 
which have been expressed by Honourable Members in this House this morning 
reflect the true and sincere sentiments of the whole country. Crimes of this 
nature blacken the fair name of the Indian people and do the most grievous 
harm to the progress of our country. Sir, I would request you to communicate 
to Lord Zetland our profound grief and indignation at the murder which was 
committed last evening and our sense of relief that he, Lord Lamington and 
Sir Louis Dane escaped with their lives, though injured. We wish to convey 
our deep sympathies to Lady O’Dwyer and her son in their bereavement and 
we earnestly pray that those who have been injured may speedily reoover. I 
also earnestly hope that this insensate crime will not estrange the feelings of 
English men and women from Indians living in England and elsewhere, and I 
am sure that we have heard with profound relief and gratitude the senti­
ments which have been expressed by my Honourable friend Mr. Parker a few 
moments ago.

T he H onourable the PRESIDENT : Honourable Members, I desire 
with profound sorrow to associate myself wholeheartedly with the expression o f  
indignation and sympathy whioh has been expressed by the elder statesmen 
of India in this Council. It is perfectly clear from what has been said this 
morning, and I am ve*y glad to see a Congress representative has also joined' 
in expressing his indignation and profound sorrow over this occurrence, I 
am able to state that the whole country will view with deep sorrow and indigna­
tion this incident in England. As all the other Members have said, it is a das­
tardly qrime and there are no extenuating circumstances about it. Not only- 
was one ex-Govemor killed but two other ex-Govemors have been wounded. 
One of them is Lord Lamington who has rendered valuable service to India 
and to the Bombay Presidency and who ever sinoe his retirement has been 
pleading for the cause of Indians in England. We are also profoundly grieved 
that the Marquis of Zetland who was presiding on the occasion has also reoeived 
injuries. I am sure every Party in India, every sect and every community 
will condemn this dastardly crime. The Indian traditional discouragement o f  
violence will reassert itself in condemning the action of this misguided indivi­
dual who has brought disgrace to this ancient and famous (x>untry. I shall
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very gladly convey your profound sympathy to Lady O’Dwyer and her son in 
their bereavement. I shall also convey our Council’s congratulations to the 
Marquis of Zetland and the two other ex-Govemors on their miraculous escape 
from serious injury and I will assure them that the whole of India is profoundly 
unhappy over this tragic event.

QUESTIONS AND ANSWERS.

T erm s  o f  Of f ic e  o f  t h e  D ir e c t o r  G e n e r a l  a n d  D e p u t y  D ir e c t o r  G e n e r a l
o f  A r c h a e o l o g y .

50. T h e  H o n o u r a ble  Mr . HOSSAIN IMAM: (a) Will Government 
state when the tenure of the present holders of the posts of Director 
General and Deputy Director General of Archaeology will expire ?

(b) Whom do they propose to appoint to these posts after the termination 
o f the present holders’ tenure.

T h e  H o n o u r a ble  K u n w a r  Sir  JAGDISH PRASAD : (a) The post of
Director General is not a tenure appointment. The tenure of the present 
Deputy Director General of Archaeology will expire on the 21st September, 
1940.

(6) No final decision has been made regarding the appointment to the 
vacancy in the post of Deputy Director General.

T h e  H o n o u r a ble  Mr . HOSSAIN IMAM : May we know whether the 
post of Deputy Director General is a tenure post and what is the duration of 
the tenure ?

T h e  H o n o u r a b le  K u n w a r  Sir  JAGDISH PRASAD : I am not sure, Sir, 
I would like to have notice of that question. As far as I know I do not think it 
is a tenure post.

T h e  H o n o u r a ble  Mr. HOSSAIN IMAM : Prom this report I find he 
was appointed on the 22nd March, 1937.

T h e  H o n o u r a ble  K u n w a r  Sir  JAGDISH PRASAD : I find I am 
mistaken, Sir. It is a tenure post and the tenure is three years.

T h e  H o n o u r a ble  Mr . HOSSAIN IMAM : He was appointed on the 
22nd March, 1937 according to the Civil List. How is he carrying on till the 
21st September, 1940 ?

T h e  H o n o u r a b l e  K u n w a r  Si r  JAGDISH PRASAD : H e was given 
an extension . .

T h e  H o n o u r a ble  Mr . HOSSAIN IMAM : When was it given ?
T h e  H o n o u r a ble  K u n w a r  Sir  JAGDISH PRASAD : My Honourable 

friend could have easily put down these details in the main question instead of 
trying to cross-examine me on them. It was open to him to put all this down.

F il l in g  u p  of  c er ta in  A p p o in t m e n t s  in  th e  A rch aeolog ical  D e p a r t m e n t  
, b y  M u sl im s .

51. T h e  H o n o u r a b le  M r. HOSSAIN IMAM: (a) Will Government 
state whether Dr. Sir Ziauddin Ahmad wrote them a letter in summer last 
regarding certain appointments in the Archaeological Department ?

* ’ A i  %
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{b) I f  so, will they plaoe on the table a copy of his letter and of Govern­
ment's reply to it.

(c) If no reply was sent, will they say what have they done in 
regard to those appointments ? Have the posts been filled or are proposed 
to be filled by the appointment of Muslims. If not, why ?

(d) What is the criterion for filling these appointments ; and in what 
respect do Muslim servants in the Department fail to fulfil those tests ?

T h e  H o n o u r a b l e  K u n w a b  Sib JAGDISH PRASAD : (a) Yes.
(6) Government regret that they are unable to lay semi-official corres­

pondence on the table.
(c) The first part of the question does not arise ; in regard to the second

part, no decision regarding the selection of a successor to the present Deputy 
Director General has been arrived at. The vacant post of Assistant Superin­
tendent will shortly be filled by the appointment of a Muslim and Mr. G. C. 
Majumdar has been confirmed in the post of Superintendent of the Office df 
the Director General of Archaeology. >

(d) The posts of Deputy Director General and Office Superintendent are 
filled by selection of the most suitable person available.

T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : Regarding part (c) of the 
question, if a reply was sent the question would not arise. Does it mean then 
that a reply was sent ?

T h e  H o n o u b a b l e  K u n w a b  Sib  JAGDISH PRASAD : Oh yes. Sir, a 
reply was sent. ,

D isc r im in a t io n  a g a in st  M u slim  E m p l o y e e s  in  th e  E d u c a t io n , H e alth  
v a n d  L a n d s  a n d  A r ch a e o lo g ica l  D e p a b t m e n t .

52. T h e  H o n o u b a b le  M b . HOSSAIN IMAM: (a) Will Government 
state whether they received a representation from the Muslim Rights Pro­
tection Board, Lahore, regarding discrimination against Muslim employees in 
the Department of Eduoation, Health and Lands and Archaeological Depart­
ment ? I f so, will they place a copy of it on the table of the House.

(b) Will they state whether the allegations made in the representation are 
correct; if not, in what particular respect are these wrong ? Will Government 
state which of the instances quoted therein are wrong?

T h e  H o n o u b a b l e  K u n w a b  Si b  JAGDISH PRASAD : (a) and (6). I 
would refer the Honourable Member to the reply given by Sir Girja Shankar 
Bajpai to Mr. Ghiasuddin’s starred question No. 968 in the Legislative Assembly 
on the 10th March, 1939.

A ppo in tm e n t  o f  Sib  L e o n a b d  W o o l l e y  to  in q u ib e  in t o  W o b k in o  of  
A rch aeolog ical  D e p a r t m e n t .

53. T h e  H o n o u b a b le  Mb. HOSSAIN TMAM: Will Government state:—
(a) On whose advice they appointed Sir Leonard Woolley to investigate 

into the Archaeological Department f
(b) What were his special qualifications for this work ?
(6) What was the honorarium paid to him and the total cost of the 

Inquiry! t , •*
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(d) Was he verbally assured that he oould adjudioate on the capacity o f 
the staff o f the Department ? If so, who gave this assurance ?

(e) Have Government considered the report ? If so, what are their 
conclusions ?

(/) What are the names and qualifications of the persons appointed 
and of those rejected whose cases are referred to in paragraph 36 of the Wool­
ley Report ?

T h e  H o n o u r a b l e  K u n w a r  Sir  JAGDISH PRASAD : (a) It is not the 
practice of Government to disclose the nature or source of confidential advioe 
they may receive in matters of this nature.

(6) I would invite the Honourable Member’s attention to the Press Com­
munique, dated the 16th June, 1938, a oopy of which was laid on the table of 
the Legislative Assembly on the 7th March, 1939 in reply to Mr. K. S. Gupta’s 
starred question No. 815.

(c) As regards the honorarium paid to Sir Leonard Woolley, I would refer 
the Honourable Member to the statement laid on the table of this House on the 
20th September, 1938, in reply to the Honourable Raja Yuveraj Datta Singh’s 
question No. 146. The cost of inquiry was indicated in part (d) of the reply 
to Mr. K. Santhanam’s starred question No. 63 in the Legislative Assembly on 
the 9th August, 1938 to which the Honourable Member’s attention is invited.

(d) Sir Leonard Woolley was asked by Government to make such investi­
gations as he considered necessary for the purpose of making a complete report.

(c) The report is under consideration.
(/) A statement showing the names and qualifications of persons appointed 

during the past five years is laid on the table. In regard to the second part of 
the question Government do not receive the details o f candidates not recom­
mended by the Federal Public Servioe Commission and are not therefore in a 
position to supply the information required.

T h e  H o n o u r a ble  Mr. HOSSAIN IMAM : On page 1 of the Woolley 
Report it is stated that he was verbally assured that the more complete the re­
port the more it would be welcomed. Who gave this assurance ?

T h e  H o n o u r a ble  K u n w a r  Sir  JAGDISH PRASAD : I think my 
Honourable friend has got a Resolution today on this subject and if he raises 
that point then I shall probably by that time be able to secure the information 
he requires.

T h e  H o n o u r a ble  M r . HOSSAIN IMAM : And regarding part (/), 
there is also in the report a great condemnation for rejeotion of soine particular 
person.

T h e  H o n o u r a b le  K u n w a r  Sir  JAGDISH PRASAD : As my Honour­
able friend is discussing the report I think he might postpone these points 
till then.

Statement laid on the table in reply to part (f) of question No, 5$ by the Honourable Mr.
Hossain Imam.

Persons appointed to the Archaeological Department after consultation with the 
Publio Service Commission during the past five years.

1 . Dr. B. C. Chhabra, If. A. First class of the Punjab University } M. O. L. Studied 
Indian and Indo-Japanese Archaeology, Pali and old Javanese and Hpigraplfy at the 
University of l#iden and awarded Ph. D. ,

• •



2. Hr* T. N. Ramaohandran, M.A* Seoond olass of Madras University. University 
Gold Medallist for proficiency in Sanscrit language and literature. Worked for ten years 
as Arohaeologioal Assistant in the Government Museum, Madras.

3. Mr. A. Ghosh, B.A. 1 st olass, M.A. 2nd olass of Allahabad University. Univer­
sity Researoh Soholar and United Provinces Government Research Scholar. Training in 
arohaeologioal eroavation under Mr. N. G. Mazumdar, Superintendent, Arohaeologioal 
Survey, and in Indian Museum, Oaloutta.

4. Mr. C. C. Das Gupta, M.A. of Calcutta University. Held Khaira Research 
Scholarship and Premohand Royoh&nd Scholarship. U n iversity  Gold Medal and Prise 
for M. A. examination in Ancient Indian History and Culture.

254 c o u n c il  o f  s t a t b  [14th  Mab. 1040

V a l u e  o f  O b d e r s  r e c e iv e d  b y  th e  Su p p l y  D e p a r t m e n t  fr o m  V a r io u s
Go v e r n m e n t s .

54. T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: (a) H as 
the Supply Department received orders from various governments amounting 
in  value to over Rs. 14 orores ?

(6) What is the value of orders placed for eaoh of the following articles :—
(») Sandbags and hessian,

<n) Tea,
(m) Munitions, and 
(tv) Steel ?

T h e  H o n o u r a b l e  Mr. H . DOW : (a) Yes. This figure excludes muni­
tions and military equipment supplied by the Master General of Ordnance.

(6) (») About Rs. 10 orores 11 lakhs.
(ii) About Rs. 2 lakhs 35 thousand.

(in) It is not in the publio interest to reply to this part of the question. 
(tv) About Rs. 48 lakhs and 57 thousand.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: With regard 
to the answer given by the Honourable Member to item No. (in) of part (b) 
of the question, am I to understand that munitions are not included in the 
total of Rs. 14 crore3 referred to in part (a) of the question ?

T h e  H o n o u r a b l e  Mr. H . DOW : Ye3, Sir.

F un ction s  of th e  D e fen c e  Su p p l y  Co u n c il .

55. T h e  H o n o u r a ble  P a n d it  HIRDAY NATH KUNZRU : (a) What 
are the functions of the Defence Supply Council and who are its members ?

(6) How often has it met since its constitution ?
T h e  H o n o u r a b l e  Mr. H . DOW : (a) The Defence Council of Supply

consists of His Excellency the Commander-in-Chief and Defence Member 
as Chairman and the Honourable Supply, Commerce and Finance Members 
as members. Its functions are to deal with matters of war supplies, either 
of its own initiative or on reference from the War Supply Board.

(b) Twice.
T h e  H o n o u r a b l e  P a n S i t  HIRDAY NATH KUNZRU: Can the

Honourabfe Member mention the dates when this Council met f
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Thb H onoubable  Mb. H. DOW : I am afraid I should require notice of 
that. I have not got the dates ready.

T h e  H onoubable  Pan d it  HIRDAY NATH KUNZRU : Could the 
Honourable Member tell me whether the Council was consulted with regard 
to  the appointment of the gazetted staff or the Liaison Officers and Controllers?

T he  H onoubable Mb . H . DOW : Sir, the War Supply Board is vested 
<*lth the powers of Government. The War Supply Council is kept informed 
by a daily statement of everything of importance which is done in the Depart­
ment of Supply, and of every important reference that is either received or 
goes out. At the end of every week a weekly statement of the more important 
action is given to all the members. It is open to any member of the War 
Supply Board who finds himself unable to accept a decision to refer the deci­
sion to the Defence Council, and the Defence Council can itself take up any 
matter of its own initiative.

T he  H onoubable  Pa n d it  HIRDAY NATH KUNZRU : May I take it 
that the Defence Supply Council has the power to alter a decision already 
arrived at by the War Supply Board Department ?

T he H onoubable  Mb . H . DOW : Yes, Sir, certainly.
I ntboduction  of L egislation  to provide  fob A ppeals  in  Civ il  Cases 

fbom  H igh  Coubts to the  F e d ebal  Co u bt .

56. T he H onoubable H aji Sy e d  MUHAMMAD HUSAIN : (a) Are 
Government taking any steps to introduoe legislation for the appeal to the 
Federal Court of India from the High Courts in civil cases ?

(b) If the answer to the above question is in the affirmative, what 
Are the steps taken and whether it is likely to introduce legislation in the next 
session ?

T he  H onoubable  Mb . E. CONRAN-SMITH: (a) The Government
o f  India have the matter under consideration.

(6) The Government of India addressed Provincial Governments on the 
8th February, 1940, asking for their views on the question of enlarging the 
appellate jurisdiction of the Federal Court in the manner provided by section 
206 of the Government of India Act. The question of legislation cannot be 
considered until the replies are reoeived.

RESOLUTION RE CONTRACTS FOR SUPPLIES OF FOOD, ETC., ON
RAILWAYS. ’

T he rfoNouBABLE Mr. P. N. SAPRU (United Provinces Southern 
Non-Muhammadan): Mr. President, I beg to move the following Resolution:—

“  That this Counoil recommends to the Governor General in Council to instruct the 
;authorities of all the railways to adhere to the following principles in giving contracts of 
foods, eatables and drinks :—

(а) the contract should be given, where possible, preferably to local contractors and
in no case should any monopoly of contract be permitted ;

(б) the railway administration should not attempt to derive monetary profit from
contractors:

(c) the articles should be sold at market rates ; and %
id) no contactor should be allowed to sublet in any oase.”



256 OOUKOlt OF STAT1 [14th Mab. 1940

[Mr. P. N. Sapru.]
Sir, the question of food supplies on railways is an important one. 

Healthy food oleanly served at moderate rates is something which passengers 
value, is something which passengers travelling on railways have a right to 
expect. Further, Sir, we have today rail-road competition and if the food 
supplied is not satisfactory, traffic may be diverted from the railways to the 
lorries and buses. Good food, Sir, is something which we all value—even 
Members of this House value it. Sir, 1 have in my Resolution enunciated 
certain principles and I am not interested in any contractor or in attacking 
any particular contractor. I am not here to plead the cause of one contractor 
or the other or to condemn any contractor. Further, Sir, in order to avoid 
any misunderstanding, I should like to say that personally I have no grievance 
against the refreshment rooms. I have some experience of the Delhi refresh­
ment room and I am free to confess that I have personally found the food at 
the Delhi Hindu refreshment room and the Muslim refreshment room fairly 
satisfactory. I want to make it clear that I am not attacking any individual 
or any individual firm in this Resolution. I am raising a question of principle. 
Sir, I am suggesting that the contract should be given according to certain 
principles because I think that in the public interest it is desirable that the 
various Railway Administrations should follow a uniform policy in regard to 
the matter of food supply, that the principles to be observed by the Railway 
Administrations should be as far as possible uniform in regard to this matter. 
Today one Agent has one policy, one General Manager has one policy and 
another Agent has another. This is what I wish to avoid and this can be done 
by co-ordinated effort and direction from the Central Railway Authority, 
namely, the Railway Board. Now, Sir, I will invite, with these preliminary 
remarks, attention to the principles which are found ehibodied in the Resolu­
tion and I would say that on a close examination it will be found that these 
principles are sound. The first principle I enunciate is that the contract 
should be given—I have qualified this by the Words “ where possible*’— 
“ preferably ”—that again is a qualifying word—to local contractors and in 
no case should any monopoly of contract be permitted. Now, Sir, I say 
local contractors preferably, because as we know tastes in different parts of 
the country differ. The food which is to the taste of the Bengali in Calcutta 
is not the same which is to the taste of the Punjabi in Delhi. There is no 
standardised food in India. English food is much the same all over, but there 
are local variations so far as Indian food is conoerned. The type of food which 
people in Calcutta like is not the type of food which exactly the people in 
Delhi like. Therefore local contractors are in a better position to deal with 
the requirements of their particular railway stations.

T he H onourable L t .-Co l . Sir  HISSAMUDDIN BAHADUR: The 
contractor can keep a.cook, Sir, a Punjabi cook, easily.

T h e  H onourable Mr. P. N. SAPRU : Yes, it is quite true that he can 
keep a cook but the supervision is his, the direction is his, the brain is his. 
The cook will cook according to the directions given by the contractor. Also, 
I think, Sir, local talent should have some patronage from the Government. 
In my own town of Allahabad I find that a large number of sweetmeat vendors 
and betel sellers have been given notices. They are not going to be allowed 
to supply any food at Allahabad railway station. So far as Indian food is 
concerned, Sir, we know there is a distinction between kuicha food and pukka 
food. That is to say the pukka food is pur is, hUchauris and metais. All 
that is classed as pukka food. These used to be supplied at railway stations 
by local vendors. So far aB kutcha food is concerned, that includes meat,.
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rice and vegetables and chappattie; all that is classed as lcutcha food. Now 
the dontraotor for the kutcha food, for refreshments proper, has also been given 
the contract fo* the pukka food, with the result that a large number o f  
people who were dependent for their living upon supplying food to passengers* 
at railway stations have been thrown out of work. Now, it cannot be said 
that, as a result of this arrangement, efficiency has increased. I do not think 
that the quality of the food has gone up. I do not say necessarily that the 
quality of the food has gone down. I have no experience so far as this is con­
cerned. But if a man gets a monopoly, then the incentive to effort is lost.. 
He knows he can charge what prices he likes. He knows he has no other com­
petitor in the field. He becomes careless. Only competition we find, if we 
are working a system of individual economy, is essential for efficiency. There­
fore, Sir, I say that this system of giving a contract to one contractor on a 
whole line is wrong and it should be reconsidered. That is the first point that
I raise in my Resolution.

Then, Sir, the second point which I raise in my*Resolution is that the 
Railway Administration should not attempt to derive monetary profit from 
contractors. I understand that a licence fee is charged from contractors, 
from those who are allowed to sell things at railway stations. Now, Sir* 
railways are a public utility concern and for the convenience of the passengers 
it is necessary that there should be proper food supplies and it is not desirable 
that you should use this necessity to make a pront out of those who cater 
on railways.^

T he H onourable Sir  DAVID DEVADOSS (Nominated Non-Official): 
Then how would you propose to limit the number of caterers ?

T he  Honourable  Mr. P. N. SAPRU : Well, Sir, you must devise other 
methods for limiting the number of caterers. Select the man who you think 
will cater properly. Because a man is prepared to pay a good licence fee,, 
it does not follow that he is necessarily a good caterer, and the criterion you 
must have is the fitness of the man for catering) not the fitness of the man for 
paying a particular licence fee. Jf a man has got to pay a licence fee, neces­
sarily he must pass it on to others and charges at railway stations have neces­
sarily to be higher. If I have got to pay say a heavy sum to the railways, I 
would like that sum to be passed 011 to the consumer. And it is not, therefore,. 
in the interest of the travelling public that the railways should make any 
substantial profit out of these contractors. It may be necessary for you ta  
have a small licence fee. The words that I have used are “  derive any monetary 
profit ”  and therefore Sir David Devadoss’s objection has been anticipated 
in the Resolution as I have framed it.

Then, Sir, the third point that I emphasise in the Resolution is that the 
articles should be sold at market rates. Now, Sir, I may say frankly that I 
am not myself quite satisfied with this clause. Its wording needs a little 
revision. I should have said and I have failed to say that they should be 
sold “  as far as possible ”  at market rates.

T he  H onourable  the  PRESIDENT : What do you mean by market, 
rates ?—the rates at which the articles axe selling outside ? «

T h e  H onourable  Mr . P. N . SAPRU : In the bazaar.

T h e  H onourable  Mr . SHANTIDAS A6KURAN: Then what about 
the fees they have to pay ? •
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Tab H onourable  Mb. P. N. SAPRU: That is exaotly why I say I 
am not quite satisfied with my wording here. The artioles should be sold as 
far as possible at market rates.

The H onourable  R ai B ah adur  L ala  RAM SARAN D A S : You 
might say “  at a reasonable price.”

T hb H onourable  Mr. P. N. SAPRU: Ye*, Sir. The point is that the 
prioe m ast not be exorbitant, must not b9 exoessive. Of course, if I am selling 
my goods in the market, I have a larger public to cater for. But there are 
times when I oannot sell anything on the platform, and then I have got to bring 
my goods to the railway station. I f  ne3essary, I should be allowed for this 
reason to oharge higher rates but the oharges should not be unreasonable, 
should not be exorbitant, should not be muoh more than the oharge3 in the 
open market. That is really what the Resolution intends to oonvey though 
I  am frea to confess that the wording is not as happy as it might well have 
been.

T he H onourable  th e  PRESIDENT : Who is to deaide what the market 
rate is ?

T he H onourable  Mr. P. N. SAPRU : Everybody knows what the 
market price is.

T he  H onourable  Mr. HOSSAIN IMAM : Espeoially now that we have 
market controllers.

The H onourable  Mr. P. N. SAPRU : Now, Sir, I am told that the prioes 
in Tundla are fairly high. Milk is sold at 3 to 4 annas a seer, aundaish at one 
rupee a seer, puris at 12 annas a sear, and so on. Therefore, the prices at whioh 
these articles are sold at the railway stations should be looked into and we 
should try, as far a9 possible, to see that the prioes charged are not exorbitant 
having regard to all the considerations involved.

Then, Sir, the last point that I urge in this Resolution is that no contractor 
should be allowed to sublet in any case. I oertainly object to this subletting 
business. This means the addition of other middlemen. If a contractor is 
allowed to sublet, then he begins to share his profits with other middlemen. 
This results in the lowering of the quality of the foodstuff and the raising of 
the price of food. I f  a contractor takes up a contraot, then there should be 
personal supervision on his part. We know as zemindars what the theha 
systen is. The thekadar tries to make as much profit out of the zemindari 
whioh is leased to him as he can, and what is true of zemindars is also true of 
the contractor and the sub-con tract or------

T he  H onourable  Sar d ar  BUTA SINGH (Punjab: Sikh): You are 
talking of zenindars in the United Provinces ?

T he H onourable  Me. P. N. SAPRU : We have got a different 
^enindari systen from that of the Punjab. Therefore, this principle is 
a right principle. I know that this question ha9 bean under the consi­
deration of the Central Advisory Council on many occasions. There have 
been discussions in the looal Advisory Councils also. I do not wish to go 
into the history of this queitiop. I have tried to put the oase on general 
and impersonal grounds, and I think I have made out a case for investigation, 

. on the lines reoommended in this Resolution, by the railway authorities.
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Sir, with th©3e words, I commend my Resolution to the acceptance of 
the House.

The Honourable Rai Bahadur L a l a  RAM SARAN DAS (Punjab : 
Non-Muhammadan): Sir, I rise to support the Resolution which has been 
moved by my Honourable friend Mr. Sapru. I might explain that by 
monopoly, the intention of the Mover is that monopoly means exclusive right 
o f  sale of foodstuffs at stations more than one. He has himself explained what 
he means by bazaar rates. As the Honourable the President asked a question 
how to adjudge the bazaar rates, I might inform the House as well as our 
Honourable the President that in every tahsil, in every district, a rate list is kept 
giving the rates of everything. However, Sir, to ask that the bazaar rate should 
apply to the station vendors dealing with foodstuffs is not right. They have 
to pay their ordinary daatur to the station staff, which of course will prevail 
all through. As long as it is normal, it is what we call a dastur. But, over and 
above that, he has to pay a licence fee, and that licence fee sometimes is 
Rs. 2,000.

T he  H onourable Mr . SHANTIDAS ASKURAN: Sometimes more 
At Ahmedabad station, he pays about Rs. 5,000, if I am not wrong.

The Honourable Rai Bahadur Lala RAM SARAN DAS : My infor­
mation is, Sir,—I cannot say how far it is right or wrong,—that at oertain 
stations something like Rs. 7,000 and Rs. 10,000 are paid every year. I did 
put a question to one of the contractors who came to see me-—of course those 
contractors concerned, I may say, have been canvassing us—and I was told 
that on the E. I. R. the total amount paid as licence fee and other fees was 
over Rs. 50,000 a year by Vallabhdas Isherdas. When Government acoepts 
half a lakh or more from one contractor, that money has to come out of the 
pockets of the travelling public. When there is absenoe of competition, the 
poor people suffer. I know, because I am one of those who prefer Indian food, 
and I take Indian food while I am travelling. I can say with personal know­
ledge where the service and quality is the best. I must say, Sir, that giving the 
monopoly to one firm is not in the interests of the travelling public. The 
Honourable the Communications Member observed in the other House while 
speaking on a similar Resolution that the Central Advisory Council has been 
asked to give fresh opinion on this subject. I have experience of the Central 
as well as the local Advisory Committees and my impression is that sometimes 
the authorities accept the recommendation and at other times they simply 
throw it away. As illustration I will give one instance. When I was on the 
N. W. R. Advisory Committee, and when the metal Venetians were introduced, 
the Committee strongly objected to them because in the summer the metal got 
very hot and in the winter it got very cold, and the result was inconvenience to 
the public. The then Agent of the Railway accepted that recommendation. 
But what do we find in practioe ? That recommendation should be somewhere, 
but nobody cares for it, and the Venetians are still going on in all the new 
coaches that have been built. However, Sir, in this House there are persons 
who travel a lot and who know where good and bad food is served, and I can say 
with my personal experience that wherever you give a monopoly of a number 
of stations to one man, the quality of the food deteriorates and it is not in the 
interests of the travelling public that one firm should have a monopoly in 
vending foodstuffs, replacing hundreds of poor but efficient vendors of old 
standing. *
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[Rai Bahadur Lala Ram Saran Das.]
Sir, reference was made regarding the catering of European food. My 

Honourable friend the Mover has already observed that as far as European food 
is concerned, it is o f one type throughout India and therefore the necessity o f 
dividing it does not arise. My own information, while I was on these Advisory 
Committees, was that some of the restaurant cars did not pay and the result 
was that the Railway was inclined to give them refreshment rooms at the 
various places to enable them to make their way. If I am wrong, the Honour­
able tho Chief Commissioner will put me right. But what do we find here ? 
As far as the Delhi station is concerned, my information is that the contractor 
pays about Rs. 7,000 a year as licence fee, and if I mistake not, tenders of over 
Rs. 12,000 a year were received, though not accepted. Still, Sir, to charge 
heavy licensing fees from these refreshment rooms and other vendor* of food­
stuffs is putting the public to inconvenience and loss. They are instrumental in 
raising the prices and for the deterioration of food. I can say from my personal 
experience that generally speaking such contractors and food vendors do not 
use pure ghee. Instead they use vegetable product which produces a suffo­
cating sensation in your throat. (Laughter.) It is a fact, as those who have 
experienced it know. It produces sore throat and so on, and the food is not 
tasty at all. I must say that the supervision of the railways as far as this 
matter is concerned is most inefficient. But these poor fellows have to do so in 
order to meet their heavy overhead and miscellaneous expenses in meeting the 
demands of the staff in the shape of dastur in addition to licensing fees. They 
have to raise the prices and the travelling public suffers. Therefore I strongly 
support what the Honourable Mr. Sapru has said.

T h e  H onourable M r. SHANTIDAS ASKURAN (Bombay : Non-Muham­
madan) : Sir, I have no doubt my Honourable Friend Mr. Sapru, the Mover o f
the Resolution, will be very much liked by the public for taking an interest in 
travellers in the country. Sir, he wants to give good food at cheap competitive 
rates. Cheap competitive rates mean the rates obtaining in hotels and food 
vendors in the market. And he wants the best quality. . That is very easy to 
expect but how can these people afford to do it ? They buy these licences at 
the highest price. It is an open auction and generally the highest bidder 
secures the contract. It is for this reason that they have to charge high rates 
and also supply in return the poorest quality of food. Therefore, if the publio 
expects, and rightly, to get better food, this system must be abolished. And 
the question of the continuance of this system should be considered, not neces­
sarily by a committee, but by the authorities concerned.

As regards subletting of parts of these contracts, I agree with my Honour­
able friend Mr. Sapru that it should not be allowed.

Thirdly, I think that although we the Members of this House understand 
this question well, the Passengers and Traffic Relief Association which also 
takes a great interest in the matter is more qualified to express an opinion on 
this question. Yesterday I received some information from the Chairman of 
that Association about this question. The Passengers and Traffic Relief 
Association has given a good deal of consideration to this question and they 
believe that the giving of contracts for tea and food stalls on different railway 
stations to small local men often leads to deficiency in service, as the man has 
to depend solely upon the earnings of that particular station; whilst if the 
contracts were given to a big contractor he can invest sufficient to ensure good 
and efficient service and also satisfy the travelling public, because even if he 
loses on certain stations he oma make up his loss on others. This is the infor­
mation supplied to me by the Chairman of that Association, and I would rather
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rely on that than on my own superficial knowledge. At the «ame time about 
the other two points, the abolition of the high licence fees and subletting, I 
entirely agree with the Honourable Mr. Sapru.

The Honourable Lt .-Col. Sir HISSAMUDDIN BAHADUR (Nominated 
Non-Official): Sir, just a few words for the information of the House. I am
on the Central Advisory Council, and this matter was settled last year, and 
I think the question should not be reopened from time to time. Let an oppor­
tunity be given to the working of the settlement arrived at by the Council, 
which we will discuss, the question of monopoly, etc., again tomorrow.

T he H onourable Mr . V. V. KALIKAR (Central Provinces : General) : 
Sir, as a member of the Central Advisory Council, for Railways I was rather 
surprised to find this question raised again in the other House as well as in this 
House. I do not challenge the right of this House to give us directions in this 
matter and I am bound to follow such directions if given by this House, espec­
ially in this matter. If the House desires to lay down certain principles we 
shall abide by them and we shall bring influence to bear on the railway autho­
rities in the Central Advisory Council to act up to them. Well, Sir, in the 
last meeting at Simla this question was discussed by the Council and the report 
of the Council says :<—

“  Should the contract bo given to local professional men or would more satisfactory 
results be obtained by giving contracts by areas or sections. The Council unanimously 
agrees that this thing could best be left to the various railway administrations to decide 
subject to their consulting the local Advisory Committees ” .

Sir, it is rather surprising to me in view of the discussion of this question at 
Simla in the Central Advisory Council what reasons led those Members who 
actually took part in the deliberations and who came to a decisive conclusion on 
this matter to raise it again. I cannot understand myself.

The H onourable the PRESIDENT : Was Mr. Sapru there ? I f  not,
why should he not move ?

The H onourable Mr. V. V. KALIKAR : No, he was not there. I said 
at the beginning that if he thinks there are causes for complaint the House 
has a right to voice them, and we shall abjde by its decision.

Sir, I find that in the other House the Members who unanimously agreed 
made again complaints about this matter. Now, let us 

oON* take the question one by one. The first point raised by 
my Honourable friend Mr. Sapru is about monopoly. Sir, I also do not like 
monopoly, but there are merits as Well as demerits of monopoly. I f  by mono­
poly my friend means that a station platform should be turned into a bazaar 
and that for a certain article there ought to be a large number of contractors, 
then certainly there would not be any monopoly. I f  you give a contract for 
a oertain article on a oertain station to one man or even to two men, then, Sir, 
monoply arises there. I do not think that my Honourable friend Mr. Sapru 
has in view this sort of situation. I do not think he agrees----------------

T he H onourable Mr. P. N. SAPRU: Competition should not be
eliminated.

Thb Honou&lblb Mb. V. V. KALIKAR; Does my friend rdbaa to say 
that on the*s$atioQ platform  there ought to be bo many oQntraetow, tbatfor
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[Mr. V. V. Kalikar.]
one or two articles there ought to be 10 or 15 oontraotors and that the platform 
should be turned into a bazaar ? Sir, the only principle according to me that 
ought to be followed in giving these contracts is that the travelling public 
must get good and wholesome food at a reasonable oost.

T he H onourable R a i B ah adur  Lala RAM SARAN DAS : Pure.

T he H onourable Mr . V. V. KALIKAR : I have said good and whole­
some food at a reasonable cost. I f  a petty contractor can afford to give the 
travelling public good and wholesome food at a reasonable cost, I do not like 
a big contractor to come in, but if the petty contractor is not in a position to 
give good and wholesome food at a reasonable cost to the travelling public, 
certainly the Railway Administration must look into the matter and if they 
find a big contractor who can finance this properly, who can give good service to 
the travelling public and who can sell his articles at a reasonable cost, I think 
the Railway Administration should not in any way shut out those big contrac­
tors. It is after all a question in the interest of the travelling public and not in 
the interest of a particular contractor—a big or a small contractor. I am hot 
interested in any one contractor, a big contractor or a small contractor. I look 
to the interest of the travelling public and if the travelling public is satisfied 
with a petty contractor or if the travelling public is not satisfied with a big 
contractor, it is the duty of the Railway Administration to look to the interest 
of the travelling public and see that catering is managed efficiently and at a 
reasonable cost. There are various difficulties in the way and therefore, Sir, 
at the last meeting of the Advisory Council we decided that this matter should 
be left to the discretion of the Railway Administration. Then, about the rates, 
my friend has changed his position. I am very glad to find that toy Honour­
able friend himself admits that this clause is not properly worded. That is 
my experience of purchasing food at the railway station* that you cannot afford 
to get good food at the railway station at the same cost as in the bazaar. 
There the contractor has to incur certain additional expenditure ; there the 
contractor, whether he is a big contractor or a small contractor, has to pay 
reasonable fees as licence or rent fees to the Railway Administration ; he has 
to engage certain servants and his catering is limited to a very limited number 
of customers and therefore he has to charge something more. I am glad that 
my Honourable friend appreciates the position and has admitted that the rail­
way contractor has to oharge more for the articles he has to sell to the travelling 
public on the station. Then, the last question is about subletting of contracts. 
I f  my information is correct—I do not know whether it is correct or not— but if 
my information is correct, I think the Railway Administration do not allow the 
contractor t6 sublet the contract. If I am wrong my Honourable friend the 
Chief Commissioner for Railways will correct me. This question does not arise 
at all. As regards clause (6), that the Railway Administration should not 
attempt to derive monetary profit from contractors, we decided that the rail­
ways should not make a profit out of catering business and this decision was 
accepted by the Railway Administration and it was decided, I believe, that 
they would charge only reasonable license fees or rents for the rooms oocupied 
by contractors. For instance, they charge oertain fee for electricity; they 
charge certain fee for occupying the rooms on the station ; and it is also my 
view that it ought not to be made a profiteering concern by the railway, bo 
that the contractors, whether big or small, should not ultimately be required to 
pay moife, and therefore charge the travelling public mote for that purpose. 
Lastly, Sir, I havo to state one thing and that is the point reforined to by Sir
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Hissamuddin Bahadur. This matter is again going to be considered tomorrow. 
Therefore, I would request my Honourable frierd not to press the Resolution 
now, but to wait till the decision of the Central Advisory Council for 
Railways.

Thu H onourable  Sir  GUTHRIE RUSSELL (Chief Commissioner for 
Railways): Sir, I can think of no question which has received more consi­
deration than that of catering on railways, in this House, in the Legislative 
Assembly and in the Central Advisory Council for railways. Speaking from 
memory during my 10 years* experience of attending the Central Advisory 
Council meetings I think this subject has occupied the full time at about six 
meetings. During the past few days I have been inundated with literature on 
the subject------

T he H onoubable  Sir  DAVID DEVAEOSS : Not only you, but others 
as well.

The H onourable Sir GUTHRIE RUSSELL— including a letter from 
our old friend “  A public servant ” , one of those gentlemen who prefers not to 
disclose his identity. I may say that this morning at 7-30 a letter was brought 
into my bedroom with a red label marked “ Express delivery” . I do not 
know if other Members of the House had the same privilege. Last year on the 
16th September at the last meeting this question was discussed by the Central, 
Advisory Council. We came to decisions—at least we thought we had come 
to decisions—on all the main points, all the main points of Mr. Sapru *s 
Resolution. But apparently my Honourable friend wishes to reopen the 
whole question. To those Members of the House who are not aware of the 
decisions which 'w ere arrived at by the Central Advisory Council, I shall detail 
these very shortly. Now, with regard to part (a) of the Resolution, the Central 
Advisory Council unanimously agreed that the question whether the contract 
should be given to local professional men or whether more satisfactory service 
could be obtained by giving contracts by areas or sections should be left to the 
various Railway Administrations to decide subject to their consulting their 
local Advisory Committees. Now, Sir, this question was also raised in the 
debate on the Railway Budget in the other House and the Honourable the 
Member for Communications promised that this question of monopolies should 
be once again discussed by the Central Advisory Council. There was a meeting 
yesterday but unfortunately we did not manage to reach that item in the 
agenda, but the question is going to be discussed tomorrow and that being the 
position I do not think Members of this House can expect me to say anything 
more about it.

T he  H onourable Mr. HOSSAIN IMAM: On a point of explanation, 
Sir, was that promise honoured by the E. I. R. ?

The H onourable Sir  GUTHRIE RUSSELL : Any orders issued by the 
Railway Board have, so far as I am aware, been honoured by the E. I. R.

Now, we come to item (6) of Mr. Sapru’s Resolution. The proposition 
whioh was accepted by . the Central Advisory Council was as follows :—

“  Ohaiges should be levied by railways at refreshment rooms and a licence fee should 
be r e c o v e r e d  from vendors. The amount of such charges and the methods by'which they 
should be levied should be left to the Railway Administrations acting in consultation with 
their locsl Advisory Committees, bearing in mind the paramount importance of adequate 
-supplies gb reasonable rates to the travelling publio •
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Now part (c) then foliowb directly on part (6). “  The articles should be 

sold at market rates I was very glad to hear that the Honourable the Mover 
admitted that he was not quite sure about the wording of his own Resolution. 
What was agreed were that the conditions under whioh articles were sold in rail­
way premises precluded any regulations whioh would strictly limit the prioes 
•charged to those prevailing in the locality and it was agreed that in the fixing 
o f  prioes the nearest local authorities should be consulted and that a revision 
should be made whenever there was substantial variation in the prioes of the 
commodities mainly used.

4
1 think it was my Honourable friend Mr. Kalikar who said it was quite 

impossible to ensure that the prices charged to the travelling public on station 
platforms should be exactly the same as outside rates and that, I think, is 
correct. The station refreshment room caterer does not know how many 
people are coming each day. He has got to keep supplies. One day 50 people 
may come along, another day 10. He has got to safeguard himself. Further, 
station refreshment rooms are subjected to very much more vigorous supervi­
sion than the village shops. That also leads to an increase in prices. So I do 
not think it can be justifiably argued that the prioes charged must be exaotly 
the same as in a neighbouring village. But with the maohinery we have in 
operation, we do our best to limit these prices to what we consider reasonable.

Now, I think it was my Honourable friend Lala Ram Saran Das who oom- 
plained that the Railway Board and the railways did not do what the Advisory 
Committee told them to do.

T h e  H o n o u b a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS : Sir, what 
I said was that, even when the Agent of the general line now aooepts the recom­
mendation, even then that is not followed.

T h e  H o n o u r a b l e  Sir  GUTHRIE RUSSELL: Well, I misunderstood 
my Honourable friend. I thought his complaint was that we did not always 
accept their advice. But this is a case in which we have accepted their advice 
and issued orders to railways on that advice.

Finally, we come to (d). “  No contractor should be allowed to sublet in
any case Well, subletting is forbidden. There is a clause in the oontraots 
forbidding subletting. On certain railways the clause reads <( No contract shall 
be sublet without the permission of the administration ”  so even in this respect 
we do our best to safeguard everybody.

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN D A S: B u t th ey  
are sublet.

T h e  H o n o u r a b l e  Sir  GUTHRIE RUSSELL: Well, my Honourable 
friend says they are. Can he produce any proof that they are ?

T h b  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS : I  can.

T h e  H o n o u r a b l e  Si r  GUTHRIE RUSSELL: Sir, I  would ask my 
Honourable friend Mr. Sapru to reconsider his Resolution. The ink is hardly 
dry in the orders we have issued to railways, and there is already a demand fbr 
further consideration. Surdy i f  shows scant respect for the Members of tips 
House who have been elected as Members of the CentralAdvisory Council. 
I  think if my Honourable friend considers what I have said, he will seo iliat what
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the Central Advisory Counoil have advised goes a very long way to meet his 
points and I would suggest for his consideration that the Resolution be with­
drawn. *

T he H onourable  R a i Bah a d u r  L ala  RAM SARAN DAS : Sir, m ay I  
ask the Honourable Member one question, on a point of information ? With 
regard to monetary profit made by the railways out of these contracts, did 
the Central Advisory Council resolve that tho railway authorities could charge 
as large a sum as they liked ?

T he H onourable Sir  GUTHRIE RUSSELL : They said that we could 
levy fees but that they should be reasonable.

T he H o n o u r a b le  Mr. HOSSAIN IMAM (Bihar and Orissa: Muham* 
madan): Mr. President, ordinarily I would not have intervened in this 
debate, had it not been for the fact that certain essentials have been left out 
and the matter has been restricted too far. The Honourable the Mover, 
Mr. P. N. Sapru, was dealing with catering and an essential part of it consist­
ing of drinks like soda, etc., was not touched upon by ally person. I am glad, 
Sir, that he in the very beginning made it clear that he had neither a grouse 
against any particular person, nor any axe to grind for any individual. We 
are discussing this matter from a broad outlook of principles and we have to 
see whether the principles enunciated in his Resolution are sound or not. 
The word “  monopoly ”  has been twisted somewhat by the people who are 
against this Resolution into meaning that if you do not have a monopoly it 
would mean having a crowd of vendors at the stations. But there con be 
competition without a crowd too, if you have different persons supplying 
goods at different stations. Then a passenger has the choice of buying his 
goods at one station or at another, say, 40 miles further up the line, where there 
is another vendor. Now, if you give the contract to one person throughout 
the length of the lino, you not only eliminate competition at one station but 
throughout the line. You make it impossible for a passenger to have goods 
supplied by alternative vendors. I think something of this kind was work­
ing in the mind of the Honourable the Railway Member when he discussed 
this question in the other House—I am very glad, Sir, to find him present 
here today. In his speech there, he referred, Sir, with some approval to the 
suggestion of Mr. Nauman that 200 miles would be the right limit for which 
to give a catering contract to a person. Further, Sir, the Honourable the 
Chief Commissioner for Railways stated that after a settlement had been 
finally made by the Railway Central Advisory Council, it was not quite 
all right for us to reopen the question. But perhaps he forgot that a provoca­
tion was given by the Howrah people and that has been fully dealt with in 
the Assembly debate which I am not going to recite. I will only cite the 
speeoh of Sir Abdul Ghiiznavi which dealt with the manner in which the General 
Manager flouted the decision of the Central Advisory Council. The Honour­
able the Railway Member was a little bit apologetic and said in the other 
place that the action of the General Manager was due to the fact that the 
Railway Board had not up till then intimated the decision of the Central 
Advisory Counoil. The decision of the Central Advisory Council was 
taken as far back as September a/nd the matter came up in January. For 
four months the Railway Board sat upon the decision, and yet they accuse 
that we reopen questions after they have beer/ finally settled. Politically 
I am rather against all big business. I cannot endorse any effort which the 
business migit make to eliminate the small fries and to accumulate wealth
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itt the hands of a few. Demooracy, Sir, is supposed to be an institution for 
the greatest good of the greatest number as opposed to autocracy whioh trike 
to enrich a few at the cost of the rest. But we must also remember that 
this big business is a bye-product of the present day civilisation. You cannot 
get out of it. It is too big. It can control governments ; it can control the 
Press; it can control even politicians. It can buy up the things which it 
would not be possible for others to do.

rHE H o n o u b a b l e  K u n w a r  Sir  JAGDISH PRASAD (Leader of the 
House): Not Bihar I

The H onourable Mr. HOSSAIN IMAM: Sir, wb haven't got big 
business except the Tatas who are out in Bombay. So, it would be idle for 
me to try and lay down that big business should not come in. It would be 
as futile as trying to stop flood waters with cardboard. So, I would suggest 
to the Railway Administration to find a via media if they cannot stop this 
monopoly in the hands of the big contractors for the refreshment rooms and 
other eatables. They can at least make a sort of compromise by giving con­
tracts for certain articles like pany cigarettes, fruits and tea to the local men. 
By this means you can satisfy both the sides. The railway refreshment 
rooms are only situated at big junction stations, and there is some sense and 
a good deal of reason to support the view that it should be concentrated in 
the hands of experts and people who have experience of big business, because, 
thereby they can cheapen the cost. But these refreshment rooms do not 
serve the majority of railway passengers who travel third class and who want 
everything at the lowest possible cost. It serves the needs of the upper 
middle class and the upper class. Therefore, it should be possible for Govern­
ment to do something on that line. Similarly, Sir, as far as the contract for 
the supply of aerated waters is concerned, it is more scandalous than any­
thing else, because the aerated waters are sold at double the price that pre­
vails outside.

Much has been made by some of my Honourable colleagues, and the 
Chief Commissioner also has trotted out the argument, that the railway con­
tractor is at a disadvantage compared to the outsider, because he does not 
know the number of passengers who will be coming. That is quite correct. 
But, does the shopkeeper know exactly the number of people who are going 
to  buy his goods ?

Then the argument was advanced that the railway contractor is in diffi­
culties because he pays something to the Railway Administration and, there­
fore, it was said that he was justified in making a higher charge. But it is 
forgotten that every shopkeeper has to pay a rent for his shop and in certain 
places like Howrah and other big towns, the rent is not a small item and is 
comparably much higher than what the railway charges. There is no reason 
why there should not be a greater uniformity between the outside market 
rates and the rates inside tho stations.

T h e  H o n o u r a b l e  R a i  B a h a d u r  Lat a RAM SARAN D A S : What 
about the station staff ?

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: The station staff ? I am 
not able to follow the Honourable the Leader of the Opposition—whether he 
means that the station staff gets gratuities or whether he means that they are 
possible^ customers ? I f  they are possible customers, so much the better for 
the contractor. ,,
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T h e  H o n o u r a b l e  Mr. SHANTIDAS ASKURAN: I mentioned re­
garding the terms of contracts to Messrs* Brandon and Spencer.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: Mr. President, th e  H o n o u r­
able Member has brought in the question of Spencer. That is e x a c t ly  th e  
line o f demarcation which should prevail. Just as these people are th e  con­
tractors for European catering, I have no objection that there sh ou ld  b e  a  
separate contractor for Hindus and a contractor for Muhammadans on.the 
same lines.

T h e  H o n o u r a b l e  Si r  DAVID DEVADOSS: What about the Jains 
and others ?

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: I f  they are anxious and if 
they can get any man to sell for them, so much the better. If they cannot, 
I am sorry for them. I cannot help it. Sir, as the Honourable Mr. Shantidas 
Askuran has just said, the example of Brandon is a very good example and 
that should be the guiding principle of the railways. But, in view of the 
fact that the matter was discussed very thoroughly on the 8th February and 
the reply of the Honourable the Railway Member was very conciliatory, 
I had suggested that it was not quite necessary for the Honourable Mr. Sapru 
to move this Resolution, and now that he has ventilated the question, I think 
he would be well advised to withdraw it.

T h e  H o n o u r a b l e  Sir  ANDREW CLOW (Communications Member)
I have very little to add, Sir, to what the Chief Commissioner has said. But 
I am afraid the last speaker attributed to me one or two dicta of winch I 
was not guilty. He suggested—and apparently that was his own view too*— 
that I had indicated 200 miles as the proper range for a contract.

T h e  H o n o u r a ble  M r . HOSSAIN IMAM : “  I was rather impressed ”  
were your words.

T h e  H o n o u r a ble  Sir  ANDREW CLOW: I am afraid it was not a 
very lasting impression.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : I am sorry this impression 
faded.

T h e  H o n o u r a ble  Sir  ANDREW CLOW : What we were discussing 
at that time were the variations in tastes in Indian food and the suggestion 
had been made that every two or three hundred miles you were apt to come 
across a variation in taste. But I would remind my Honourable friend that 
if he adopted that principle, he might find it rather difficult to pursue the 
method he suggested of waiting until one came further on in the train to a 
different contractor’s area, and getting more suitable food. Two hundred 
miles might be quite a long wait, and in view of the stress whioh he laid odl 
drinks, he might find himself very thirsty before he reached the end of his 
journey.

But, as regards this difficult question of price, I agree entirely with the 
Qhief Commissioner. I think my Honourable friend Mr. Sapru did recognise 
that point. You cannot insist bn identity of prioes between the station, and 
the markets outside. It is not merely a question of not knowing how many 
passengers might come. It is a question of the custom offering at the station 
being very intermittent. You may have to send a man to meet a toain, aii<i 
then you wilV have no train for a long time afterwards and you may have

* b 2'  r
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send him again to meet another train. The man with the shop outside knows 
that he is going to have fairly regular custom throughout the day and can 
provide accordingly. Then of course oertain foods—this does not apply to 
aerated waters—are perishable and there is apt to be a greater loss in meet­
ing the requirements of railway passengers than there is in meeting the require­
ments of the bazaar.

As regards fees, the principle that we have acoepted is that we are not 
going to be guided in this matter by the desire to make profits. We recognise 
that if we were to throw our catering contracts open to tenders we should in 
many cases get large sums. In fact from experiments made in the past we 
are satisfied that we could get very substantial sums. But that is not the 
principle we are working on now. The principle we have adopted is that we 
charge amounts which shall be reasonable and will not involve any risk of 
passengers having to 'suffer in consequence. As Mr. Hossain Imam himself 
recognised, the railway contractor is normally relieved from some charges 
that he would have to meet outside. He is also provided with facilities which 
he does not get outside, and I think it is not unreasonable that he should 
be asked to pay a limited amount for them. I do not think myself of oourse 
that even a contractor who had to pay a larger sum would necessarily inflict 
injury on passengers. It has been suggested that the interest of the contrac­
tor lies in providing the poorest food he can. But a contractor inside a rail­
way is in much the same position as the person outside, he depends for his 
custom on the quality of his service, and if a contractor provides insufficient 
or unsuitable food he will soon find his receipts going down.

The only other thing I would say is that I think this debate has served 
a useful purpose, if only because it has helped us and others who are on the 
Central Advisory Council perhaps to clear our minds on certain points, and 
.will thus contribute to a more useful discussion when that matter comes before 
the Council tomorrow morning. I would suggest that the Resolution might 
be withdrawn.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU (United Pro­
vinces Northern: Non-Muhammadan) : Will the Honourable Member tell 
us how it was that the £ . I. R. arrived at a decision affecting the means of 
livelihood of a large number of persons without consulting the local Advisory 
Committee ? My Honourable friend the Chief Commissioner said that the 
orders of the Railway Board were carried out. How was it that in this parti­
cular matter, if Sir Abdul Halim Ghaznavi’s statement in the Assembly is 
oorrect, the Agent not merely ignored the Committee but almost treated 
anybody who differed from his opinion as an opponent and said he would 
fight him with his back to the wall ?

T h e  H o n o u r a b l e  Sib  ANDREW CLOW : I think that is not quite a 
correct statement.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: The Honour­
able Member did not dispute it in the other place.

T h e  H o n o u r a b l e  Sir  ANDREW CLOW : Surely no such allegation
was made in the other place.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: The Honour­
able Meipber has to read the speech o f Sir Abdul Halim Ghaznavi to see whether 
What I  am saying is correct or not.



FOOD CONTRACTS ON RAILWAYS 369

T h e  H o n o u r a b l e  Si r  ANDREW CLOW: I do not think he will find 
the allegations that the General Manager made any suoh statements as the 
Honourable Member is now attributing to him.

T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU : I am debarred 
from reading the proceedings but may I ask the Honourable Member to read 
the paragraph at the top of page 181 of the proceedings of the Legislative 
Assembly for the 8th February, 1940.

T h e  H o n o u r a b l e  Si r  ANDREW CLOW: I am sorry, Sir, I see that 
statement was made, but the actual position is not as actually stated, that 
the General Manager flouted the decision of the Central Advisory Council. 
Owing to preoccupation with other matters the consideration of the discus­
sions in the Central Advisory Council by the Railway Board was, as the 
Honourable Mr. Hossain Imam pointed out, somewhat delayed, and the General 
Manager, as I explained in the Assembly and as the Honourable Member will 
find if he reads also what I said, on this point reached his conclusions before 
the orders of the Railway Board had been conveyed to him.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: Will the 
local Advisory Committee at Cawnpore be consulted along with the Advisory 
Committee in Calcutta ? These orders affect the whole of the United 
Provinces, but will the Advisory Committee for the United Provinces be 
consulted i

T h e  H o n o u r a ble  Si r  ANDREW CLOW : We shall have to reconsider 
the matter in the liglib of any conclusions reached by the Central Advisory 
Council at its meeting tomorrow ; but I am not at all sure that it is desirable 
that the local Advisory Committee should be consulted on the matters of 
individual contractors.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: I am speak­
ing about the question of principle. If that matter is going to be discussed 
with the Advisory Committee in Calcutta, may I ask whether it will be dis­
cussed also with the local Advisory Committee at Cawnpore which represents 
the United Provinces ?

T h e  H o n o u r a ble  Sir  ANDREW CLOW : Quite clearly, Sir, that must 
depend on the conclusions reached by the Central Advisory Council. I f  they 
reach definite conclusions on the question of principle, then I should regard 
it as undesirable for the local Advisory Committees to discuss those same 
questions of principle and possibly reach different conclusions.

T h e  H o n o u r a b le  Mr . P. N. SAPRU: Sir, the first speaker on my 
Resolution was the Honourable Lala Ram Saran Das. He gave his powerful 
support to it and then he pointed out that the Railway Administration had 
been attempting to derive monetary profit. There is just one question I 
should like to ask as to this. In the other place I find that Mr. Lalchand 
Navalrai said that the contract for the refreshment room at Delhi was given 
to a contractor for the sum of Rs. 7,000. It is at page 192 of the proceed­
ings.

T h e  H o n o u r a ble  Sir  GU1HR1E RUSSfiLL: That is correct, but I 
understand Jbhat the contract has been cancelled ; so it is no longer so.
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Thb H oxtourablb M e . P. N. SAPRU : Well, I find that the Central 
Advisory Council has come to the conclusion that the Railway Administra­
tion should not attempt to derive any substantial monetary profit from the 
contractors. That is satisfactory so far as it goes.

T h b  H o n o u r a b l e  t h b  PRESIDENT : The Honourable the Chief Com­
missioner, may I ask you what iB the principle prevailing in England so far ab 
these railway contracts are concerned ?

T h e  H o n o u r a b l e  Si r  GUTHRIE RUSSELL: I am speaking without 
the book, but I believe it differs on the different railways. Some railways 
charge a oertain amount and others don’t.

T h e  H o n o u r a b l e  t h e  PRESIDENT : And the contractors are allowed 
to make a oertain amount of profit ?

T h e  H o n o u r a b l e  Sir  GUTHRIE RUSSELL: Yes, but in England 
most railways run their own catering. In the oase of bookstalls, I believe 
there are contracts and the contractors pay railways a certain amount for 
the privilege of running them.

The Honourable Mr . P. N. SAPRU : So far as these monopolies are 
concerned, I had the monopoly of a whole line in mind. The Honourable 
Mr. Hossain Imam referred to the statement of Mr. Nauman that the limit of 
the contract should be 200 miles. I think that is a reasonable suggestion, 
and in any case I have no objection to your having a single contractor for one 
station, but he must have rival contractors in opposition at other stations. 
That is the answer that I would give to the question which was asked by the 
Honourable Sir David Devadoss. His question was, how are you going to 
see that the railway station is not converted into a bazaar ? Now, I was 
glad to hear the Honourable Sir Guthrie Russell say that no subletting is 
allowed. The Honourable Mr. Kalikar and the Honourable Sir Guthrie 
Russell have pointed out that the matter is under the consideration of the 
Central Advisory Council and that a meeting of the Central Advisory Council 
will be held tomorrow. I think, Sir, the discussion has done some good. We 
have been able to ventilate our points of view and there are members of the 
Central Advisory Council here in this Council who know what our respective 
points of view are—I would wait till the Central Advisory Council comes to a 
final, decision one way or the other. In view of the fact that the matter is 
going to be taken up by the Central Advisory Council tomorrow I beg leave of 
the Council to withdraw the Resolution.

The Resolution was, by leave of the Council, withdrawn.

RESOLUTION RE RAISING OF INDIA TO THE STATUS OF A 
SELF-GOVERNING DOMINION.

T h b  H o n o u r a b l e  Sa r d a r  BUTA SINGH (Punjab: S ik h ) : Sir, 
I move :— ,

“  That this Council recommends to the Governor General in Council to convey to His, 
Majesty’s Government this Council’s satisfaction on the pronouncement of His Excellency 
the Viceroy definitely declaring the policy of His Majesty’s Government to raise India to 
the status of a Self-governing Doi^union under the Statute of Westminster, and its whole* 
hearted support in the prosecution of the war and readiiiess to oo-eperdte in making India 
solf-goveming.”  , : ; ^
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I feel I am voicing the views of all the responsible classes and even of the 
dumh millions in welcoming the pledge which .His Excellency the Viceroy has 
given in the name of His Majesty’s Government to raise India to the status of a 
Self-governing Dominion under the Statute of Westminster.

Those who love peace and progress and accept the creed of non-violence, 
if they are true to themselves know that all right-thinking men are now seeking 
to secure inter-dependence of all nations in a new world order. The indepen­
dence which the Dominions enjoy is insured by being members of a Common­
wealth which, in the unity of all its members, can guarantee security.

The Dominions under the Statute of Westminster enjoy perfect freedom 
to assert their independence if they so desire. Hitherto not a single Dominion 
has sought to shake off the hand that gives protection and ask nothing in return. 
They have found in inter-dependence the largest measure of independence. 
They have found in the membership of the Commonwealth the strongest bul­
wark of freedom and self-realisation, what the Dominions value after long ex­
perience. Why should India discard it without even giving a trial. Those 
who have any vision of the future hold that the only possibility of saving 
civilisation and demooracy is in working for a federation of all the civilised 
countries of the world. India would be going against the stored wisdom of 
many generations if it decides to go against these new life currents, set in 
motion, to save the world from disaster. What miracle they propose to per­
form who wish to transform India into an independence, which is not her’s at 
present. Have they secured the willing consent and co-operation of the ma­
jority of all right-thinking men. What are the sanctions behind their demand, 
what guarantees they can give that unity of India would be maintained that 
provinces and States, classes and communities would not fall apart. What are 
the grounds of their hopes that they could protect life and property and stem 
the tide of marauding hosts that may gather strength in the country itself 
or swoop down from outside. What new magic they possess to exorcise the 
demon of disunity which is already aiming at dismemberment. The realities 
are always distant from ideals. It is impossible to ignore them. Realities 
require recognition and expect from leaders of Indian opinion to work within 
the limits set by the conditions that govern life and labour.

T he H onourable the PRESIDENT (to the Secretary) : Will you ring 
the bell ? I find there is no quorum. %

(The bell rang and several Honourable Members came in.) 4

The Honourable Sardar BUTA SINGH : Congress undoubtedly en­
joys popular confidence by its constant advocacy of our national aspirations. 
They who devoted their lives to make it what it is today never dreamed of 
asking what it is asking today. The confidence that it enjoys was built up 
by a joint effort of both Englishmen and Indians. It is by being true to the 
founders that it can serve India and the world by following constitutional ways 
to achieve its high aims. If the Congress were in a position to realise indepen­
dence, it would not be waiting at the doors of His .Majesty’s Government. If the 
Muslim League were in a position to partition India, it would not expect others 
to do the carving. The truth is, that this world is not a Law Court in which 
clever advocacy tells. The leaders of the Congress and Muslim League are 
to act their parts which they have assigned to themselves. They have occupied 
the stage so long that they feel it is theirs for ever. There are others how­
ever, majority of princes, elapses and communities perfectly satisfied with the
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declaration and who firmly believe that if immediate steps are taken to imple­
ment the pledge all the people of India would be satisfied, and be ready to sup­
port the new order.

It is my considered opinion that by immediate action His Exoellenoy the 
Vioeroy can mobilize all the goodwill and intelligence in favour of working the 
Constitution as provided in Government of India Act, 1935. If India is made 
self-governing at earliest possible moment people will find what they are asking 
has already been given. I realise it is not possible to revise the Constitution 
during the war. But the need of the moment is to secure whole-hearted co­
operation of those who are satisfied with the Dominion status.

We are in the midst of a terrible war, forced on the Allies, as the Honour­
able Members are aware, due to the high-handedness of Nazi aggression. I am 
sure the House will agree with me that Britain should be given whole-hearted 
support in the prosecution of the war.

T he  H onourable K un w ar  Sir  JAGDISH PRASAD (Leader of the 
House) : Sir, I think the Honourable Member will himself admit that the 
question raised is one whioh cannot be settled on the floor of the House, but 
Government readily agree to forward to the Secretary of State a full record of 
the proceedings in order that he may be aware of the opinions expressed. I 
wish to express the appreciation of Government on the assurances of support 
and help in the prosecution of the war conveyed in the Resolution.

The  H onourable  the  PRESIDENT (to the Honourable Sardar Buta 
Singh) : Do you wish to reply ?

The  H onourable Sar d a r  BUTA SINGH : There is nothing to reply to, 
Sir. Nobody has opposed the Resolution.

T he  H onourable  K unw ar  Sir  JAGDISH PRASAD : Sir, when I said 
that this question could not be settled on the floor of the House I had hoped 
that the Honourable Member should withdraw the Resolution.

T he H onourable Sa r d a r  BUTA SINGH : I have no objection to with­
draw my Resolution on the assurance given by the Honourable the Leader of 
the House.

llie  Resolution was, by leave of the Council, withdrawn.

(The Honourable Mr. Hossain Imam, when called on to move his Reso­
lution, was not in the Chamber.)

STATEMENT OF BUSINESS.

T he H onourable the PRESIDENT : Has the Leader of the House 
any statement to make ?

T he H onourable K un w ar  Sir  JAGDISH PRASAD (Leader of the 
House): Sir, as Honourable^Members are doubtless aware, we are meeting on 
Monday tjie 18th March for non-official business and I suggest that the Council 
be adjourned to that date. I also propose that the following Bills whioh have
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already been laid on the table may be taken up for consideration on Thursday, 
the 21st Maroh :—

(1) The Inoome-tax Law Amendment Bill.
(2) The Reserve Bank of India (Seoond Amendment) Bill.
(3) The Coal Mines Safety (Stowing) Amendment Bill.

T he  H onoubable  Mb . HOSSAIN IMAM : I am very sorry, Sir, that I 
was not in my seat when you called on me to move my Resolution.

T he H onoubable the  PRESIDENT : I am very sorry too, but a Mem­
ber ought to be present in the House when his Resolution is to be taken up.

T he H onoubable Mb . HOSSAIN IMAM : I saw Sardar Buta Singh’s 
Resolution taken up, Sir, and I thought that would take some time.

The Council then adjourned till Eleven of the Clook on Monday, the 18th 
Maroh, 1940.




